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None for the petitioner. Ms. Monica Ndnda, PCS representing the Corporate

Debtor Company. The present case is fixed today for filing written submission and

for further order in respect of the I & B

development took place in the matter, as the le
have been arrived at between the petitioner
pursuant to which a part payment towards set
petitioner, in response thereto both parties |
Company had issued a letter dated 15.01.2018
for withdrawal of all the legal proceedings ing
settlement among the parties is reported to hav

the petitioner and Corporate Debtor Company

petition. However, as a subsequent
arned PCS informs that the settlement
and the Corporate Debtor Company
lement has already been made to the
.e. petitioner and Corporate Debtor
and 16.01.2018 respectively, agreeing
luding the present petition. Since the
e been arrived in principle. Therefore,

are expected to file a formal memo of

settlement and for withdrawal of the present ¢ase. Thereafter, only the appropriate

order would be passed thereon.

The matter to be listed on 28" February} 2018.
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